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CENTRAL ADMINISTRATIVE TRIBUNAL
ALL  BENGH ; ALLAHABAD.

Original gpplicaticn No.S55 oi 2000.

Allahabad this the _0G&th day of My 2003,
. Irivedi, V.C

Hon hle f‘-t'o_ StiCE L

Ganesh Prasad Chaurasis,

ﬁo Shri Jai Kishan Prasad
Chaurasia, R/o 9, Heweat Road,
M1:’h3badn

ah oy & o8 -ﬁpplican‘l:.

(By Advocate : Sri A Srivastava)

Versus,

) I Union of India

through Generzl Manager.,
ovtmrn failway,
"ﬂ ad=larters UFfice

Baroda House, New Delhi,

2. Divisional Railway Manager,
D.R.M. Offlce,
Allahabad.

Se Chief Goads Superintzndent

Northern Railway
Allzhabad.

ee *o e u-...:.’.@Spﬂnden‘tS.

By this 0,A. filed under section 19 of Administrative

Tribunals Act 1985, the ap&icant has prayed for a direction
0

to the respondents to give e employment and to treat him

25 temporary Raillway servant and give all o nsequential

benefits, It is also prayed that respondents may be dirscted

WMMh-w

toLw.uorkIOn the post on which he was working upto 31.07.1987.

2, It has been allaged in the 0,A. that the spplicant
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respongent No,23, Chief Goods Superintendent, Northern

Railway, Allahabad. He worked from 9.7,198L to ' 31,07.1987 . oy

without any break in servica.

3 Resisting the claim of the applicant, respondents have

filed counter reply. In para 4, it has been stated that
applicant never worked in Goods Shed at Allshabad. In this

connection z letter dated 28.03,2000 issued by the
Goods Supervisor, Allahabad Northern Railway, Allahabad/kﬂg_

N SIS PR EN

.bo:‘i?m_’-)fnnexf?d as Annexure R-l. From Annesxure R—l%?

it is clezr that the applicant never worked in the Good:
Shed, The applicant has not filed rejoinder though the

counter was served on him on 22.05.2000.

4, In \th‘a circumstances as it is j\fz?ﬂved that the
applican’: ﬂéhver @morked in the Good Sm;ﬁ*appli{:ant is
not entitled for any relief, The O.A. has no merit and

accordingly dismissed.

No order as to costs,

Vice-Cha irrr:an‘:“?'
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